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^•^>111 tHE CENTML AWINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

^NEW DELHI.

(1) OA N».2162/90

Sh .Azad Singh

D«t» mT d«ci«i«n* ^A»2.92

Applicant• • • • t • •

Vs.

Union ef India thrsugh
Sscratary, Wiristry af Sciancs 4

• Ttchnalagy &- anr.
. ".• _^T£:r#r-. ,

"• (2) DA Na. 1348/91
I i Shri Suraah Chand

Va.

•••••• Raspendanta

Appileant

v • -

• •; .

Unian af India thraugh
Sacratar, Biniatiy af Scianca &
Tachnalagy 4 anr. •.... Raapondanta

CORAW; THE HON'BLE WR .P .K .KARTHA, VICE CHMlRnAN(3)
THE HON'BLE MR . D.K .CHAKRAUORTY , PlEMBEftCA)

Far t ha Applicants

Far t ha RasDendenta

Shri R.D.Shafma, Caunaal

flrt.Rtj Kumari Chapra,
Crunaal.

OUDGEFiENT

( DUDGEriENT OF THE BENCH DELIVERED BY HCN'BLE
WR .D.K .CHAKRAVORTY , I'lEI'ieER)

Aa cammen guaatiena af lau haua baan raisad

in thaaa applicatiana, it ia prapesad te daal with tham

teoathar in. a camr'an judgafnant.

2 . Bath applicants hava.uarked as casual labeurara

in tha Oapartmant of BiaAPchnolagy undar t ta fiiniatry of
L--

Scianca and Tachnalagy. Tha applicants in bath appiicatiana

h-ya uerkad from 15.12.86 ta 30 .6.1988. Bath of tham '̂ erm

oiaangegad uith offset from 1-.7.1S88 by varbal orders. No

ahou causa notice uas issued to thsm or onquiry hold against

tham before terminating their ssrvicea. Thay hayo prayed

for thair reinatatament in aarvice and regularisation.
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"•P'nd.nti hav« canUndid that i.^Hdha '

juniat ta tha appiicanta haa baan tatainad In aarvic. and
that thara ara na vacanciaa t. accannadata than aa caauaf
labaurara ,r In uhlch thay cauld ba ragulariaad. '
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SM* \ •pplicant* h«v« pr»duc»d • eapy »f th«
judg.rant .f thi. Tribunal dst.d 31a5,1990 in OA 252/90 I

( Rajind.r Singh V.. Uni.n af India) which .1«, r.lat.d

ta tha tarminatian af aarwicaa af a Paan.angagad an daily

waga baaia in tha Oapartmant af Biatachnal agy. Shri Raianda^

Singh waa angagad an 7.6.87, i.a., aftar tha data af

angagamant af bath applicants bafara ua an 15.12.86. Tha

aarvicaa af Shri Rajindar Singh wara tartrinatad by uarbal

ardar an 25.7.89, AlJawing tha application, tho Tribunal
that

hald/tha tarminatian af aaraica# of Shri Rajendar Singh
V ^

was vieletiwa af tha principlaa af natural justica and was

nat maintainabla. Accerdingly, tha raspondanta wara

diractad ta taka him back ta duty an tha same terms and i

canditions and emplay him an tha same ar similar jab which
parfarming

ha was

5.

bafara ha was disangagep on 25.7.65

Tha case af tha applicants bafara us stand an

a much batter faoting. Shri Rajandar aingh is junior ta

tha applicants bafara us. Ha had baan disengaged an tha

basis af complaints from his officers about his behaviour

and parfarmanca. In tha instant case, tha raspondanta have

nat stated that tha work and peifsrmanca af tha applicants

wars nat upta tha mark
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Bf th« r«r«g»inQ, ua sat aaida

and quaah tha impugnad ardara mf tarminatian datad 1.7.88

and diract that tha raapandanta ahall rainatata tha

applicanta. aa casual labaurara uithln a pariad af twa

mantha fram tha data af racaipt af thia ardar. Ua da nat,

hawav/ar, diract paymant af back uagaa ta tham. In caaa

thara ia na vacancy ta accammadata tha applicant in tha

Oapartmant af Biatachnalagy, thay may ba paatad in -ny

af tha affica undar tha fliniatiy af Scianca and Tachnalogy

lac-tad at Oa^hi ar alaauhara, dapanding an tha av/ailabi'> ity

af uacanciaa. Tha raapandanta shall aiaa conaidar tha

raouliriaation af tha aarvicaa af tha applicants in

accoraanca with the adminiatifctiva inatructiana isbued

by tha Department af Paracnnel and Training.

(D.K .CHAKRmWD^TY) '
fl£riB£R(A)

{ P.K .karthmTTT '̂
UIC£ CHAIRpnAN(3)

• irji-'


